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NOTES OF THE REGISTRY 	- 	 ORDERS OF THE TRIBUNAL 
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m 	ter, has hE.c  

1 '.-aa menticae by th learn I CUUCISO1 for t 

tjtioricr in the marning. eeo the oebition 

t:h5 1 mcd ccu.a:el for the oetitiorrr 

.nri d. .hirmz Tnd hri i.L)CS, lear ned .Jl, 

.- anling Counsel, on whon a copy of the etiti 

been served. The grievance of the petitioner 

15 tht h: jomne1 the Directorate of £'eld 

publicity, under the Ministry of information & 

-o:icascing as a icon in July, 1990 end 

arked as such inthe Office of the hell 

ublicity Cflic5r, hulhani from July, 1919 

October, 1993. The applicant beiriçj-sto 

oLlari1 District. fheater hewcs trflsf erred 

o Bripada bere he joined 	fi.i9i993 and 

r s been 	'c vOrir there for the last more than 

sIx years. 1t  karipaJa he. sufIerd from,rcpèats1 

tcuf 'ial inc arr' ccording to Certifrcte 

c.L lead of the iiepartnent of kW,Psychiatry-cum-

Idjtjonal ur,enintenJent Meautal :Ieaith 

it stjtute, i .0 .B.Me5.ical College Hos-ait: al, Cutt,ck 

u aler hose treatment the applicant was, he i 

f eririg from 6chizcypherbia Psychosts folloeing 

- eateo attack of ia1nia. Toe ap1cnt filed 

rr-tcn to the Joint Director, Govt .of 

..' 
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A. 

- 	
India., Minstry of Info: mation c roadcaing, 

est Bengal egion on 14.9.1999  as at that time 

'k \\ 	 there vies no Joint Director stationed at 

Bhubaneswer, bet no order has been passed on 

his represenati0fl. It is submitted by the learqed 

counsel for the oetjtjoner th:t now the Joint 

Director has been oasted at hubaneswar. 13Ut 

even then his representation has not been looked 

into. In vievi of this, the apolic ant, in this 

petition has prayed for direction to Res.2 to 

transfer him from I3aripa,da to Phulbarii. The 

Tribunal CririOt direct the departmental authori-

ties to transfer a person from one station to 

enother.x t This falls sguarely within the 

domain of the departmental authorities, itt the 

same time, the grievance of trmoolicant in 

this case appears to be genuinhs is 

fl 	 \ 	
suffering from mental distu:bence,posting in 

his r't ye place, where he will have greater 

44  (J'\j 	Q 	 ") with his family members might have 

heneficia, effect on his mental health. In 

considertion khm of the above facts, applicant 
t 	 is directed to tile  a representation before the 

Q 	 Joint Director, Directcrae cf Field Publicity 

Bhubaneswar(es.2) within a period of 15 day 

from to-'ay and. Res.2 is directed to dispose of: 

the said representation tc he filed by the 

applicant within a period of 60 (sixty) days from 

the dat& of receipt of such representation throupb  
- 	 a speaking order and communicate the decision 

to the applicant within 15 days thereafter. 
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	 with the above observation and direction 

this C.A. is disposed of at the admission stage 

Itself, 

IkAb 
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